
File No.A_ 11016/0

,;**$ff#;{:!ff;;" u"'
and Emplolrnent

*****

"{3EB

ew Delhi-
Marg,

;,i '!

Siuam

Vacancy Circular
Dated. the l gth

I 10001
December,2024

Subject: - Selecfion for the nosfs nf Dr^^i..r:_ _
Industriar i;,ffi ,:fi n fi p:l'J$ffi, 3j[:-. in centrar Government

******
1' Tribunar:-The centrar Gove^rnment Industr,ur,Iib*ar_cum_Labour 

courts are
i,.*ili';rfiT:'1"'a "*a"f"oil"i,r D"p#;".,.re 

1, ,: adjudicate- ff ,r,. industrialilr*r"ff li"tr;:.HI-ffi :::h:ffi h;llfi x;.[*:*i$,,*;.:T.T:1]and (ii) appears under th;-il;i;;.., p.riJ#"frino 
and-Misce,-ui.o* provisionsAct'1e52' A presidine oril..i'ffi,:l::ti:r;;;; ul'port.o in any rndustriar rribunalestablished under Induitrial DG;:; *,1947. J

3;. *.,I",frT x;;t|fl l ff 
,:ff 

#t"';::? #fi l # "f,..gfxitr Js:::.,.. 
and, i ke, y

3. Oualification:- The qualification, eligibi lity, salary and other terms and conditionsfor the appointment of a candidate will be govemed by the provlslons of the TribunalReforms Act,202t &Tribunal (Conditions of Service) Rules, 2021. The length of seruice asper eligibility criteria will be reckoned as on the last date of receiving applications asper this vacancy circular. Pay of the selected candid ates will be regulated as per Rule10(3) of the Tribunal (Conditions of Service) Rules, 2021 andDoPT's OM No. 3t3t2016-Estt(Pay II) dated 01.05.2017. As per the Tribunal (Conditions of Service) AmendmentRules" 2023 - Notwithstanding anything contained in rule 3, a person hotding or has heldflr o post of Chairperson or ivlember, as the case may be, oi any Tribunal shall be eligiblefor re-appointment.

4' Procedure for selection: - The Search-cum-section Committee constituted under theTribunal Reforms Act 2021, for recommending names for appointment to the post ofPresiding officer, shall scrutinise the applications-with respect to suitability of applicants lbrthe said posts by giving due weightu[. to qualificatiqn and expeiience Lf candidates and
shortlist candidates for conducting personal interactioo. Th. final selection will be done onthe basis of overall evaluation of candidates done by the C;;;i;;. based on the
qualification, experience and personal interaction.
(Tribunal Reforms Act, 2o2l & Rules made thereunder can be accessed from thelink https://dor.gov.in/sitesldetault/files/act.pdI A
glf respectively.)
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5' Apprication pro.cedure:-Apprications-of 
eligibr. u1o^_y,fns.gni..rs are requested

through Registrar' Higr' cl"tiifiillJ" orluru un?J*,il. 
^na 

shoiita u" u..orpanied with
(i) bio-data in the prescribed p'"r"*" at Annexur.:iil;; Certificate i" L. 

-rr,*rshed 
by the

emprover/ head of offi."/ rbJ;;;;;g'uutr,ority ;l; il;rx31e-rr (iii) crear photocopies orthe up-to-date cR/APAR o"rri.r-;iP,he.officer *;;;tG cRs/ApA[. of ut,least last fivevears dulv anested bv a Group e om.i, Gt;;;;;*:: (v).integrity cerrificate/clearancefrom vigilantt *o q1:tipi11';.v ;ffi as ln Anneil;-ft (vi) statemen, giring deta,s ofmajor or minor'1'^rlr::r'ri*y,.ifip.g.ed on,i,. 
"m..r-tu,ing tt. tast i.n y.u.r, to thefollowing address, so as to reach-this offi." latest by s.:o p.u. on 0r.02.2025.

3h* il#?k:_:xK.*"f;:1ff],, Room No. 318, Ministry of Labour and Emproyment,

6' No TA/DA will be admissible to the candidates to be called for intervier,v/interaction. Thecandidates are required to make o*n uar*gements. 
,e., ror mtewlelv/in

7' Ad'ertisement and Prescnbed application form can be dolvnloaded from Ministry,swebsite (wvw'labour.gov.in). The iive*isemeni--is- al.o fo.roarded to the RegistrarGeneral of all High courh T! n.furt*.ot of Justice, Ministry of Law and Justice, foronward transmission and publicity. TrrutDlry ur Law an'

8' Any application received' after due date or incomplete applications will not be entertained.

Xf:r1*Htffiil.,b:fil;i:"l,fli:'ganizations and their nerd rormations to raclitate earry

ri

Sharma)
Under Secretary to the Govt. of India

To

(i) Registrar General of all High Courts, with a request to notifu all the retired judicial
officers of your concemed High Court about the vacancy and to ensure that the
applications are routed through the Registrar General of respective High Courts only as
per the directions of the Chairperson of the Search-cum-selection Committee.

(ii) Department of Justice, Ministry of Law and Justice, Jaisalmer House, Man Singh Road,
New Delhi



No. Estt.Bl (i)/04 /!9961\ 2L Oate: 24Orl2Q25

Copy forwarded to following for inl'ormation and

necessary action: -

ludges.

r (Admn.)

1. Hon'ble sitting ludges of RHc' lodhpur through their

Dq
,. 

tn"-oirtru. 
(Admn ), RHCB' laipur with the request to

' .l;:;1;; ii amonqst all the l-ion'ble Judses sittins at

RnCA, :uiprt through their O 

,?"0 ,n ,un rurr, 2023 and
3. Hon'ble ludges who have ret

thereafter,
o. iiiln" :rii.i.r officers of District Judg€: cadre who are

".i""1o 
retire on or before 31 01 2026'

s. ilffi;i";a;ll,-nic, :oonp" to upload it on website- 
Ji ajiiiir,u" rligh cburt and E-mail to retired Hon'ble



r\nnexure-I

PROFORNIA

1. Name :

2. Date of Birth :

3. Category(SC/ST/OBC/UR) :

4. Designation/Profession :

6. Service to which belong :

7. Educational qualification (in reverse chronological order)

8. Work ExPerience:

gA. For the experience as employee, Employment record in chronological order starting with present

Employment, list in reverse:

Space for
photogra ph

duly signed

by candidate

Residential Official
Present Permanent

Address:
Mobile/Phone No.
Email

sl.
No.

Name of
University/Equivalent
Institution

Degree Year of
Passing

Division/%
of marks

I obtained

Academic
Distinction

Subject/Specializalion

Sl. No. Name & address of
High Court/ District
Court

Soig*tion, PuY I

or Scale of (PaY 1

I in Pa-v Matrix)

Period of Service Nature of
work/experienceFrom To



\/

9. Date from which drawing the pay scale :

in the grade of High Court Judge/

District Judge/Additional District Judge.

10. Write up on adjudicating experience :

of the applicant (200 rvords)

IWherever applicable]

I L Experience alongwith brief write up in handling :

Cases before relevant to labour disputes

12. Annual Income along with copy of:
latest ITR [For Candidates other than Gort. or Judicial Officers]

13. Write up on 05, major achievement :

(200 words each)

14. Awards/honours/Publications, if any :

15. Affiliation with the professional bodies/ :

Institutions/societies/or any other body
Including political party.

16. Additional information, if any, which:
You would like to mention in support
ofthe application for the post.

Details of Such cases

(Reported CasesAJnreported Cases)

L



DECLARATION

l. I certifl that the foregcing inforrnation .

and nothing has been conceared/d,"*.:,i;:I:::;,H:T[,,.,#::.*:::[:JH:fl:;]1]_fi:
material information; my appointment shall be tiabreio suriro.y,.*rnation without notice.
2' I shall not withdraw my candidature after the meeting of the Serection committee.
3' I shall not decline the appointment, if selected for appointment by the ACc.
4' t shall join within 30 days from the date of issue of order of appointmenr.

5' I am alvare that in case I violate any of the conditions mentioned at SI.No.2 to 4, the Governmentof India is likely to debar me for a petiod of three years for consideration for appointment outside thecadre and in any Autonomous Body/Statutory Body/Regulatory Body.

Place:

Date:
4

Signature of the candidate

-\



Annexure-II

are correct and hel.t 
" 

pott"""t 
"l'"utional 

qualifrcations and experience mentioned in Annexure-I'

2. It is also certified that there is no vigilance/ disciplinary case either pending or being contemplated

;;;;;,.^". ""d 
vigilance clearancJ issued by CVo in the enclosed ;\nnexure (III)'

3. His,/her integrity is certified'

4. No major or minor penalty was imposed on Shri/Smt/Kum--

during the last 10 Years Period'

5. The up-to.date attested Photostat copies of ACRyAPAR of last :,ears (each Photostat copy of

ACR/APAR should be attested) in respect of Shri/Smt/Kum-----------------

in enclosed herewith'

Seal & Signature ofthe cadre controlling Authority

(/

L



Anne_xure-Ifl

(To be furnish"o unffi,
l. Name of the Officer (in full) :

2. Fathers name :

the CVO or HOD)

3. Date of Birth :

4. Date of Retirement:

5. Date of entry into service :

6. Service to which the officer belongs :

including batch lyear/cadre etc. ,
wherever applicable

7, Positions held (During ten preceding years):

8. Whether the officer has been placed on :

the agreed list or list of Officer of
Doubtful Integrity (if yes, details to be given)

9. Whether any allegation of misconduct:
lnvolving vigilance angle was examined
against the officer during the last l0
Years and if so with what result (*)

10. Whether any punishment lvas awards to :

the officer during the last l0 years and if
so, the date of imposition and details of
penalty (*)

I 1. Is any disciplinary/ criminal proceedings :

or charge sheet pending against the officer as on date (if so, details to be

= 
furnished, including reference number,
if any of the Commission)

12. Is an! action contemplated against the :

Officer as on date (if so, details to be

fumished (*)

s.N;. -__ (name in full)
nesignation
& Place of
Posting

Name
Court

of the From To

\



1*; If vigilarrce crearance had been obtainecl ttom trre Commission in the past' the information may be

provided for the period thereafter'

Date: NAN{E AND SIGNATURE)

L

i.


